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OA No. 437[2006 with MAs 90[2007 & 111/2007
None present for the parties. ‘

When the case was called up, neither Mr. Ravi Chirania,
N.C. Goyal and
learned counsel for the respondents were

learned counsel for the applicant, nor Mr.
Hemant Mathur,

present. We have‘perused- the record. Records reveal that on

earlier occasions also, learned counsel for the applicant has
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Under these circumstances, we deem just tproper that

no useful purpose would be served if adjournment is granted

/a%the OA deserves to be dismissed for default.
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In the result, OA Elsmlssed ;;-::~ I/v/«mn,c -

(R.R. BHANDARI) - (N.D. RAGHAVAN)
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